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INTRODUCTION 

I, the Chairman of the Standing Committee on Urban and 
Rural Development (1993-94) having been authorised by the 
Committee to submit the Report on their behalf, present this 
Fourth Report on the 'National Housing Policy - May 1992'. 

2. The Policy was referred to the Committee by the Hon'ble 
Speaker under Rule 331 E (1) (d) of Rules of Procedure and 
Conduct of Business in Lok Sabha. The Policy was conSidered by 
the Committee at their sitting held on 12 August, 1993. 

3. The Report was considered and adopted by the Committee 
at their sitting held on 11 December, 1993. 

NEW DELHI; 

December 11, 1993 

PRATAPRAO B. BHOSALE 
CHAIRMAN, 

STANDING COMMITTEE ON 
URBAN AND RURAL DEVELOPMENT 

(1993-94) 

Agrahayana 20, 1915 (Sakal 
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NATIONAL HOUSING POLICY 

INTRODUCTION 

1.1 Human settlements provide a living and worKing environment 
for the population. The term human settlements includes not only 
the physical elements of the environment but also the social and 
cultural activities located there. The physical dwelling unit is not 
the sole element of housing, equally irJlX)rtant is the provision of 
basic services like potable water, sanitation, drainage and electricity 
etc. Funher, the type and location of housing is inextricably linked 
to the employment and aftordability of the occupant. 

1.2 In a developing country like India, problems of urban housing 
have been more evident, both because of expotentially increasing 
land and construction cost and deteriorating quality of life in 
congested urban pockets. It has been observed that despite 
various eftons over successive plan periods engaging large chunks 
of money, the housing problem continues to be daunting in terms 
of the large number of house less households, rapid growth of 
slums and unauthorised colonies, spiralling prices of land and 
houses. inadequate availability of water, sanitation and basic 
services to the bulk of the population. Moreover, the concentration 
of the ever increasing urban population in 300 towns (out of 3119 
towns) has led to congestion and overcrowding in small houses, 
steady growth of slum dwellers and informal settlements with 
almost nil or very minimal basic amenities of life and severe 
pressure on civic services which are already deficient. 

It has been observed that rural housing has not been given 
due and proper attention, though 60 to 70% population are living 
in rural areas. Rural housing qualified as a plan programme only 
during the 5th five Year Plan under the Minimum Needs 
Programme. Generally, it is believed that problems of urban 
housing are mainly due to iniquitous development of the settlements 
due to migration from villages and consequently, rural settlements 
are not left with much housing problems. But in reality. it is not 
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only the migration from rural to urban areas which causes problems 
in urban settlements, but also high birth rate and low death rate in 
cities and towns. It is feh that the problem of rural settlements 
should also be looked into properly instead of viewing housing as 
an urban problem only. 

1.3 As per the official statistics, housing stock in urban areas 
was estimated at 14.1 million in 1961. This increased to 18.5 
million in 1971 and further to 28 million by 1981. In the rural 
areas, housing stock grew from 65.2 million in 1961 fo 74.5 million 
in 1971 and 88.7 million 1981. When asked about the latest 
position, the representative of the Ministry of Urban Development 
stated during the evidence: 

"There is a shortfall of about 33 million houses as on 
1.3.1993 of which the rural areas account for 21.7 million 
units and urban areas account for 11.3 million units." 

It was further stated: 

"Even the statistics given above are not perfect. There 
are problems in getting statistics. In addition to this, there 
are the so called house holders who may be living in 
subhuman conditions. Every year, the shortage keeps on 
increasing because of the growing population. About a 
million is being added to this list every year." 

1.4 Housing forms an important part of the strategy of the 
Government for the alleviation of poverty and employment 
generation and is to be viewed as an integral part of overall 
improvement of human settlements and economic development. 
The Corrvnittee have been informed that 'Housing' is a State 
subject, the Union Government is responsible for the formulation 
of Policy with regard to programmes and approaches for effective 
Implementation of the social housing schemes, particularly 
pertaining to weaker sections of the society. In this connection, 
the National HouSing Policy has been enunciated in the five year 
plan and the State Governments implement the schemes/ 
programmes in accordance with the plan priorities and local 
requirements. 
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1.5 In this connection, the Committee have been informed by 
the Ministry that a National Housing Policy was tabled on both the 
Houses of Parliament in May I 1988 and it had been approved by 
the Rajya Sabha. In the light of the developments in the national 
and international scene after the presentation of the Draft NHP, 
and in the context of the forrrulation of the VIII Plan, the National 
Housing Policy was given further re-orientation. The objectives, 
goals and strategy for housing policy are given below: 

OBJECTIVES 

The basic objectives of the policy are: 

to assist all people, and in particular the houseless, the 
inadequately housed and the vulnerable sections, to secure 
for themselves affordable shelter through access to 
developed land, building materials, finance and technology; 
to create an enabling environment for housing activity by 
various sections by eliminating constraints, and by 
developing an efficient and equitable system for the delivery 
of housing inputs; 
to expand the provision of infrastructure facilities in rural 
and urban areas in order to improve the environment of 
human settlements, increase the access of poorer 
households to basic services, and to increase the supply of 
developed land for housing; 
to undertake, within the overall context of policies for 
poverty alleviation and employment, steps for improving 
the housing situation of the poorest sections and wlnerable 
groups by direct initiative and financial support of the State; 
to help mobilise the resources and facilitate the expansion 
of investment in houSing in order to meet the needs of 
housing oonstruction and upgradatlon and augmentation of 
infrastructure. 
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to promote a more equal distribution of land and houses in 
urban and rural areas, and to curb speculation in land and 
housing in consonance with macro-economic policies for 
efficient and equitable growth; 
to promote vernacular architecture and to preserve the 
nation's rich heritage in the field of human settlements. 

GOALS 

The main goals to be achieved in the next ten years would 
be to: 

reduce houselessness; 
provide larger supply of developed land and finance to 
different income groups: 
promote use of appropriate and energy saving building 
materials and cost effective construction technologies, 
assist in the upgradation ot all unserviceable houses in 
rural and urban areas, with a view to particularly improving 
the housing conditions of the rural homeless and the 
inadequauately housed, slum dwellers, Scheduled Castes 
& Scheduled Tribes and other vulnerable sections; 
provide the minimum level of basic services and amenities 
to ensure a heahhy environment within the framework of 
integrated development of rural and urban settlements. 

1.6 It has also been stated by the Ministry that the most 
significant aspect of the Eighth Plan compared to VII Plan, in 
respect of housing sector is that it is set against a definite National 
Housing Policy. In line with the National Housing Policy, the core 
strategy of the Eighth Plan consists of creating an enabling 
environment for housing activity, viewed as an important corJl)Onent 
of the national economy, by eliminating various oonstraints and 
providing direct assistance to the specially disadvantaged. 
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National Housir.g Policy and its Rationale 

1.7 Prior to 1988 the policy directives to various State 
Governments and Union Territories were laid down in the Five 
Year Plan documents, declarations/statements made by the 
Ministers of Urban Development on various occasions as also 
specific programmes. The initiative taken by the Central and the 
State Governments were only Programme-based and was not a 
policy initiatIve. The Estimates Committee (1985-86) of the Eighth 
Lok Sabha in its 32nd Report on Housing for Landless Rural 
Labour made the following observations: 

UThe Committee feels concemed to note that GoV!. have 
not yet conceived a National Housing Policy. The 
Committee feel that the time has come when Government 
should give serious thought and evolve National Housing 
Policy without further loss ot time for planned development 
of liveable human settlements keeping in view the basic 
requirements and the need for having pleasant 
environment. The policy should be explicit about, the 
time-schedule for achieving the said target." 

The Ministry initiated action for formulating a specific housing 
policy in 1986-87 in pursuance of the above recommendation and 
the first draft policy was brought out in the Year 1988 

1.8 When asked about the drawbacks in the earlier National 
Housing Policy which necessitated the Ministry to redraft the 
policy, it was stated by the Ministry thai the present National 
Housing Policy is built upon the element and approach of the 1988 
Policy and certain parallel developments since 1988, e.g. the 74th 
Constitution Amendment Ad, the establishment of National Housing 
Bank, steps taken for liberalization and privatisation in economic 
and financial sectors etc. It was further stated that certain 
sections which were there in NHP 1988 document, have been 
expanded such as legal framework, land supply, infrastructure and 
role of different agencies etc. Simultaneously, it had also been 
admitted by the Ministry that in so far as present Housing Policy 



6 

compared to the earlier NHPs is concerned, no significant 
departures had been made. 

1.9 It is needless to say that 'Housing' is one of the basic and 
minimum requirements of all human beings. One can easily 
understand the rationale behind the demand of various voluntary 
organisations to include 'Right to Shelter' as one of the Fundamental 
Rights in the Constitution. The Committee is very perturbed to 
note that India does not have a houSing policy till date. Pressures 
and demands on the supplies of housing, land and infrastructure 
in rural as well as urban areas is increasing day by day. People 
are living in SUb-human conditions resuhing in spontaneous 
generation of slums and crowded living conditions. 

In this connection, the Committee recommend that the 
problem of housing should be dealt with in a permanent manner. 
The need of the hour is to finalize the Housing Policy document 
at the earliest which is the real foundation on the basis of which 
efforts of the concerned authorities- Centre, State and local are to 
be directed. Moreover, the element of policy formulation, that too 
in a crucial field like 'Housing', must be guarded against all the 
changes except those which directly and adversely affect the 
issue. The Committee find that in the 1988 National Housing 
Policy document and 1992 NHP, there is little or no difference in 
Government's programmes, policies and thrust areas recognized. 
They find no justification for inordinate delay in finalizing the 
housing policy. The Committee would like to urge the Ministry to 
finalize the document at the earliest. 

Housing & Constitutional provisions 

1.10 The main problematic characteristic of the Housing situation 
in India is the large shortage of houses in relation to need and 
demand. One of the long term goals of the National Housing 
Policy is the eradication of houselessness and to improve the 
housing conditions of the weaker sections of society. rural homeless, 
slum dwellers, scheduled castes and scheduled trbes and other 
vulnerable sections. 
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1.11 In so far as the Constitutional provisions are concerned, the 
Committee have observed that 'Housing' fall within a pattern of 
fragmented power. Housing has not been included as a subject 
in any of the Lists of the Vllth Schedule i.e. Union List, State List 
and Concurrent List. The Constitutional responsibilities are divided 
between the centre, the state and the Local authorities. Local 
Governments, Municipal Corporation, improvement trusts, district 
boards and other local self-governmental or village administration 
are given in Entry 5 of List II (State List) of the Vllth Schedule 
Entry of the State List places water that is to say water supply, 
irrigation and canals, drainage etc. Thereby water supply, sanitation 
and civic services also fall under the State's jurisdiction. Entry 18 
of the same List relates to land, that is to say, right in or over land, 
land tenures including the relations of landlord and tenant and the 
collection of rents transfer and alienation of agncultural land, land 
improvement and agricultural towns etc. Entry 6 of the Concurrent 
List (III list) belongs to transfer of property other than agricultural 
land; registration of deeds and documents. While there is no 
specific provision relating to urban planning, it would fall within the 
ambit of Entries '5' of list II and Entry 20 of List III which relates 
to Economic and Social planning. 

1.12 One can easily understand that such kind of fragmented 
arrangement of power have posed question about the nature, 
functionIng and necesshy of coordinatIon In the field of 
housIng. Ahhough, h has been stated In the Annual Repon 
1992-93 that the Union Government Is responsible for the 
formulation of the polICy with regard to programme and 
approaches for effective Implementation of the social Housing 
Schemes. Yet when asked about the reasons for the poor 
perfonnance, It has always been stated by the Ministry that 
Housing Is a State subject and h has been accorded very k)w 
prlorfty In the States. 

In so far as basic servICes e.g. water supply, sanhatlon, 
roads etc. are concerned, these are nonnally stated to be the 
responsibility of Local authorhles. First of all, the Committee 
would like to point out that since 'Housing' has not been 
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Included In any of the lists of the Vllth Schedule, It Is not 
appropriate to consider It a State Subject only. It Is also felt 
that one of the main reasons for more contllctual and less 
cohesive housing administration Is the non-Inclusion of 
Housing as a subject In any of the three lists of the Vllth 
Schedule of the COnstitution and the lack of clear cut 
demarcation of responsibilities among the Centre, the State 
and the local authorhles. The need of the hour is to refonnulate 
the existing arrangement and to guard It with necessary 
COnstitutional provisions. Since housing for the poor, the 
weaker section and the disadvantaged section Is the 
responsibility of the Govemment, the Committee, therefore, 
would like the Ministry to explore the possibilities to Include 
'HOUSing' for such sections as a subject In the Concurrent list 
of the Vllth Schedule of the Constitution through a 
constitutional Amendment Bill. The COmmittee would also 
like to be apprised of the steps taken by the Ministry In this 
regard alongwlth the rationale behind It. 

What is Housing 

1.13 Before formulating the policy, the very first question which 
requires to be clarified is the definition of a 'House'. A House can 
be many things in both appearance and in its meaning and 
significance to those who live there. 

1 .14 When asked about the precise definition of a house which 
is being followed by the Ministry at the time ot poiicy formulation, 
the representative of the Ministry stated: 

MAs per the National Housing Policy the minimum area in 
the urban, metropolitan cities should be 20 meters plot on 
which some structure is built; and in the rural areas, it 
should be 80 meters plot. Today, any type of shelter is 
treated as a house, even If it is a slum. The National 
Committee on urbanization states: "A new definition of 
the house, not necessarily a pucca or a permanent status 
symbol, but one that shelters adequately." 
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1 .15 The Committee have also been informed by the Ministry 
that housing shortage has been estimated on the following 
assumptions: 

(i) Every household should have a house. 
(ii) In urban areas, pucca and semi-pucca houses are 

considered to be of the acceptable standard. 
Congestion and obsolescence have also been added 
as two more adjustments in so far as housing shortage 
in urban areas is concerned 

(iii) In rural areas, pucca, semi-pucca and serviceable 
kutch a houses are considered acceplabie. 

1.16 The Committee are of the view that housing Is often 
more than tt seems on first appearance. The links between 
housing and health, are bOth cornman and strong. Quantitative 
and qualitative shoncomlngs In water supply & santtatlon, 
Inadequate shelter, poor ventilation, Insulation and lighting, 
lack of facllttles for solid wastes and waste water, air and 
nOise pollution and overcrowding are likely to have adverse 
effect on physical and mental health of a person. It has been 
observed that In India, nearly 30% to 50% of the population 
are living In a life threatening and health threatening 
atmosphere e.g. 95% of the rural population and 700"", of the 
urban population have no or Inadequate access to sanitation. 
Nearly 30% to SOOk of the population live either In Illegal 
settlement with little or no Infrastructure or services or In 
overcrowded and often deteriorating tenement and cheap 
boarding· house. The Committee are of the opinion that the 
Ministry lacks such kind of definition of housing, which Is 
based upon a minimum socially acceptable standard of 
habitation, which Is a must In determining the magnitude of 
housing any where In the world. It Is felt that the definition 
which Is being based In C8I8 of various programmes/schemes 
for housing needs to be reconceptuall8ed. In this connection, 
the Committee would like to recommend that the Ministry 
must re-deflne the tenn 'Housing' keeping In mind the following 
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features of the housing environment as has been singled out 
by World Health Organization In Its report on Health and 
Environment 1992 enthled 'Our Planet and Our heahh': 

(a) the structure of the shetter (Which Includes the 
extent to which the shelter protects the 
occupants from extremes of heat or cold, noise. 
and Invasion by dust, rain, Insects, and rodents); 

(b) the extent to which the provision for water 
supplies Is adequate, from both a qualhatlve and 
a quantitative point of view; 

(c) the effectiveness of provision for the dlsposa! 
(and subsequent management) of excreta and 
liquid and solid wastes; 

(d) the quality of the housing site, Including the 
extent to which h Is structurally safe for housing 
and provision Is made to· protect It from 
contamination (of which, provision for drainage 
Is among the most Impon&nt aspects); 

(e) the consequences of overcrowding, Including 
household accidents, air-borne Infection, acute 
respiratory disease, pneumonia, and 
tuberculosis; 

(f) the presence of Indoor air pollution associated 
with fuel used for cooking and heating; 

The Committee also recommend that this definition 
must be Incorporated In thO National Housing Policy. The 
Commmee would also like to be apprised of the action taken 
In this regard, at the earliest. 



11 

LAND SUPPLY AND ITS MANAGEMENT 

1.17 Eradication of homelessness is dependent upon the 
availability and supply of adequate land and infrastructure and 
various types of building materials. It is widely recognized that the 
effective operation of the land market has been affected by the 
existing legal and regulatory framework lack of infrastructure and 
the slow pace of release of serviced land by public agencies. 
This, alongwith other economic factors, has led to unwarranted 
increase in lano prices and housing costs and widespread 
speculation and profiteering, specially In larger cities. 

118 It has been observed by the Committee that a land policy, 
recommended by the Ministry as well as the Planning Commission, 
has always been that the land at large chunks should be acquired 
in the towns and should be rationally distributed in accordance 
with the needs of different sections of the Community. But in 
reality, the picture is totally disheartening. The way land is 
acquired, managed and distributed in urban areas and rural areas 
need much to be desired and given more attention' .. The processes 
of legal framework, the economic factors, increasing prices of 
land, speculation in land deals have deprived the poorer sections 
of the society in urban and rural areas, of their basic human right 
of getting minimum sheher to live. 

, .19 While commenting upon the availability of vacant land for 
housing, it has been stated by the representative of the Ministry: 

"Under the Urban Land Ceiling Act, the ~ent of land 
which was declareo surplus was around two and a haH 
lakh hectares. As against this, the ex'ent of vacant land 
acquired by the State Government was only 33,970 
hectares. And, what really has come up·fordevelopment 
is lower than that of 13000 hectares or so. ·In that sense 
only less than , 0% of the surplus land has been brought 
in for public purpose." 
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1.20 Highlighting the problems being faced during the acquisitIOn 
of surplus land, it was stated by the representative of the Ministry; 

"The original intention of the Land Acquisition Act has not 
been achieved, because in many cases parties went to 
the court and a lot of litigation have been filed. With the 
result, over the last 20 years in discussion with various 
State Govemments. it has been suggested that certain 
amendments may be brought about in the act e.g. 
simplifying the appeal procedure. empowering the 
concerned land acquisition Commissioner to deal with 
cases of compensation through a system of negotiated 
settlement. Similarly, an element of simpllication can be 
introduced even in terms of computing. appurtenance of 
land where it leads to delays in settfement of cases." 

1.21 It has been noted by the Committee that the present 
Housing Policy wiU accord priority to the promotion of access to 
shelter for the houseless. inadequately housed and the 
disadvantaged groups such as: 

(a) households below the poverty line in all settlements; 

(b) rural landless labour including artisans; 

(c) the households dis housed by development projects 
and the victims of natural calamities; 

(d) scheduled castes, scheduled tribes and freed bonded 
labour; 

(e) widows. single women and women headed 
households including construction workers below 
the poverty line; 

(f) physically handicapped. In this connection, it has 
been stated by the representative of the Ministry 
that despite section 21 of the Urban Land Ceiting 
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Act which enables the authorities to release vacant 
land for the purpose of housing construction for the 
weaker sections of society I there appears to be a 
very poor performance in this context on the front of 
Social Housing. 2741 schemes were approved 
under section 21 Involving just 4944 hectares of 
vacant land for the purpose of construction of 320, 
123 dwelling units for the weaker sections of society. 
As per the information furnished by the Government 
of Andhra Pradesh, Kamataka, Gujarat, Maharashtra 
and Uttar Pradesh only 1153 schemes have ben 
completed and 54,473 dwelling units have been 
constructed as on 31 March, 1993. This little 
performance have involved land to the extent 01 
2411.61 hectares. 

1 .22 When asked about the steps taken by the Ministry to 
remove the hurdles, the representative of the Ministry informed the 
Committee: 

"We have discussed this matter with a number of States, 
Housing Agencies and this was also discussed in the 
context of the National Housing Policy. Certain 
amendments may be brought about in the Urban Land 
Ceiling Act which would give some incentive to the owners 
to give the surplus land for housing for the lower inrome 
groups. This has been discussed at various forums, but 
no final deCision has been made." 

It has been suggested by he Ministry that the provision for 
weaker sections should either be deleted from the statute book or 
there should be some major clearcut direction in the Ad. At least 
300/0 of the value of the surplus land must be earmarked for social 
housing viz. housing for the poor, housing for the weaker section 
and .. let the State do whatever they want to do with the rest of the 
land. 
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1.23 When aSked whether there is any provision in the National 
Housing Policy for the purpose of having uniform policy guidelines 
in connection with Land Acquisition, its management, distribution 
and its pricing, it was stated by the representative of the Ministry: 

"The real problem, in so far as urban land is concerned. 
is that even though the acts concerning urban land have 
been passed as Central Acts, Urban Land is really a State 
subject and the situation differs from State to State. The 
Acts have actually been passed taking recourse to Article 
252 of the Constitution. But the il1l'lementation of the Act 
lies with the State level authorities. There are a lot of 
things which can be done. In the National Housing Policy 
itse" , we have suggested that there should be some 
interaction between the Central and the State Governments 
to see that the legal hurdles are removed and we can plan 
our programmes in such a way that the interests of the 
poorer sections are well taken into consideration". 

1.24 The Committee Is happy to note that the Ministry of 
Urban Development Is well aware of the legal and 
administrative problems being faced at the time of land 
acquisition, management and Its distribution. The Committee 
are doubtful of any significant Improvement In availability of 
land through the amendments/modifications, which are being 
considered by the Ministry In the Land Acquisition Act. In 
this connection, the Committee would like to recommend that 
ti18 Ministry must strengthen Its mechanism for Land survey 
and Mapping. Secondly, Land Acquisition Act must also be 
reviewed with a view to reduce the existing time period taken 
for acqulsttlon of land. Effective steps must also be taken In 
order to strengthen land management and Its control 10 as to 
curb Illegal encroachment of public land. It must be made 
obligatory that once the land Is acquired for public purpose, 
It should be releaaed without any delay. The COmmittee are 
of the opinion that such arrangements will cenalnly enable 
the Ministry not only to reduce Its administrative expenditure 
but also to Implement various programmes/schemes for 
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housing well the time. The Committee would also like to be 
apprised of the steps taken by the Ministry In this regard. 

1.25 The Committee are of the opinion that Land occupies a 
very crucial place a8 far as 'Housing' 18 concerned. Urban 
Land Policy, which must always be seen In national 
perspective, Includes both Development planning which means 
achieving objectives In urbanization by using public Investment 
to ac.qulre land and to dispose off development rights on that 
and 'Regulatory Planning means trying to achieve the 
objectives by regulating what States/private investors within 
the prescribed land use plans, zone planning and building! 
housing regulations. 

At one stage, It was a part of the planning Commission 
as well as the Ministry's recommendation that land at large 
chunks should be acquired In cltlesltowns and It should be 
rationally distributed In accordance with the need of different 
sections of the Community. The Committee Is very much 
disappointed to note that at present, the Central Government 
have confined Its role to merely making the funds/loans 
available for various schemes/programmes for housing. The 
Central Government does not recommend any urban land 
policy while extending such funds/loans to states/private and 
public agencies for housing construction. 

In order to have a balanced development on this front, 
the Committee find It necessary to recommend that the 
Central Government must evolve an urban Land Policy which 
Includes the Issues e.g. acquisition of large chunks of land In 
advance for launching of various schemes/programmes, 
distribution of land In a fair manner to the various sections 
of the society keeping In mind the letter and spirit of National 
Housing POlicy, price and cost of land, reserving/earmarking 
certain portions of land In advance for Social Housing Schemes 
for the people living below the poverty line and belonging to 
the marginal Income group, the weaker sections, the slum 
dwellers etc., supply of only developed land for the purpose 
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of housing etc. In order to enable the GoV!. to provide 
HousIng Plots to the persons of Low Income Group In Towns 
and particularly In small and medium towns at cost price and 
also to minimise the unjust enrichment of persons dealing 
with Real-estate business. This Committee find It necessary 
to recommend that the Centre and State Governments must 
prohibit Individual real estate business people to purchase 
Urbanlzable Land In and around the Towns. The Committee 
further recommend that the Govt. Itself must purchase such 
lands at market price and divide them Into plots and distribute 
them to the persons of the low Income group for the purpose 
of their house buildings. 

Compliance with the urban land policy the concerned 
authority/agency must be taken into consideration while extending 
funds/lands to the same authority/agencies in future. Such kind of 
arrangement would enable the Government to achieve both the 
objectives, namely, social justice and economic efficiency in case 
of housing. 

HOUSING FINANCE 

1.26 Housing finance is yet another major area in the need of the 
attention of Policy makers in the economicS of housing reforms. 
The VIII Plan estimates that the physical programme to construct 
and upgrade 21.7 million units over 1992-97 will call for the 
investment of As. 98000 crores. This is apart from the funds 
needed to wipe out the backlog of 30 million units which has been 
estimated to the amount of As. 20000-25000 crores in Vllith Plan, 
which has provided an increase outlay of just As. 6377 crores 
only. Moreover, if the required units are not constructed well in 
time, the backlog will go upto the figure of around 40 to 50 million 
units. In so far as the allocation in the Vlllth Plan is concerned, 
although it is more than double the amount allocated during the 
Vllth Plan. However, the real step-up is only to the extent of 10 
or 15% keeping in mind the cost escalation. 
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1.27 When asked about the steps taken by the Ministry to 
remove financial hurdles being faced, it was stated by the Ministry 
that one of the objectives of the National Housing Policy is to 
promote easy to finance for different housing activities and to 
evolve an elastic and widespread resource mobilization strategy to 
tap household savings in the formal and informal sector. The 
Committee have been informed about various proposals put forth 
by the Ministry in this direction which are as below: 

annual allocation of 16% of investible funds of L1C for 
housing. and earmarked funds of GIC; 
3% of annual incremental deposits of commercial banks 
for housing; 
El1l'loyee Provident Fund to allocated at least 5% out 
of15% free funds from PF accumulation for HUDCO and 
other housing institutions; 
expanding the access of HUDCO to sufficient resources 
in the capital market for Its EWS/LIG operations: 
enabling housing finance institutions to device saving 
instruments and compete for deposits on equal terms 
with bank and corporate borrowers: 
promoting community level savings and landing 
associations with the help of NGO's and removing 
impediments to credit for the poor; 
larger aocess to finance from Wortd Bank. ADB, OECF 
and other donors; 
tax and other concessions for increased investment by 
private sector and NRl's in housing and urban 
infrastructure; 
including housing in the social sector and safety new 
programme for World Bank grants. 

1.28 It has been further stated that the budget for 1992-93 has 
removed a number of existing tax concessions for housing, the 
important one being the withdrawal of t.he set off of negative 
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income under Section 24 from house property against taxable 
income. The other are the interest tax even on loans to EWS and 
the requirement of deduction of tax at source for housing finance 
institutions. The present budget makes no mention of a boost to 
housing activity nor do the proposals to aid agencies for safety net 
credh to soften the effect of structural adjustment InckJde expansIOn 
of housing assistance or urban poverty alleviation. 

Generally, the Reserve Bank accords low priorty to housing 
in bank loans for individual housing or publiclprfvate agencies It 
has been agreed to by World Bank also that targeted subsidies for 
shelter of the poor can be provided. The Reserve Bank must be 
asked to adopt a positive approach for loans by the banking and 
cooperative sector. 

1.29 The Committee have also been informed that on the lines of 
Global strategy for shelter adopted by the United Nations in 1988, 
the National Housing Policy, 1992, envisages the role of 
Government at Central, State and local levels to act as a provider 
for the poorer and vulnerable sections and as a facilitator of 
housing activities of other income groups. 

1.30 Though, the Committee fully agree with the Ministry that 
housing sector is facing severe resource cons1raints. Non· 
availability of resources is in fact the problem which almost each 
and every sector of the Government activities are facing. The 
Committe feel that solution lies in finding a way out for funding the 
housing sector from other sources in addition to financial institutiOns. 

11 has been observed that Government provisions account 
for a very small proportion of housing activity, certainly less than 
10 to 15% of the total housing each year. It is an indication of the 
dominant role which is being played by the private sector which 
has often been ignored In our public policies. What one generally 
observes Is that the private sector and its potential is operationally 
constrained and under-resourced. The Committee, however, find 
that an answer to the housing kproblem. especially for those 
income groups other than those below the poverty line lie in the 
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priVate/corporate sector. In this connection, the Cornmittee would 
like to recommend that the National Housing policy rrost clearly 
incorporate the provision regarding Government's role as a facilitator 
rather than a housing builder' as one of the strategies to deal with 
the housing problem in India. Government's role must be confined 
only to meet housing needs of those below the poverty line and 
the disadvantaged like slum dwellers, scheduled castes and 
scheduled Tribes, women etc. In case of other income groups 
Govemment's role must be confined only to the supply of developed 
land and infrastructure, extension of appropriate technology, 
disseminating information on housing scheme, providing loanl 
funds facilities to the corporate & private construction agencies. It 
must also have some control over the pricing of houses built by 
these agenCies in order to keep it within reasonable limits, since 
Housing activities are otherwise not commercial but service-oriented 
in nature. 

1.31 'HOUSing' for other Income groups, requires to be 
declared as an 'Industry' so as to enable these agencies to 
tap more resources for housing activities through lOBI, IFCI, 
ICICI commercial banks and other financial Institution etc. 
The Committee would like the Ministry to take-up the question 
of declaring 'Housing' as an Industry In right earnestness 
basing It on clear-cut demarcation of responsibilities between 
the Government and the private/corporate agencies. Ministry 
must also Initiate a legislative proposal In this connection, If 
required. The Committee would also like to be apprised of 
the steps taken by the Ministry In this direction. 

1.32 In 80 far as Social Housing Schemes are concerned, the 
Commmae feel that the Involvement of Cooperative Societies 
Is a must. The Committee find It necessary to have an 
organised network of Housing SOcieties, especially for Lower 
Income Group and Middle". Apart from providing them with 
adequate supply of land and housing finance, these societies 
must also be vested with full liberty/power to formulate 
housing planS/schemes. It will certainly create In them a 
sense of responsibility and accountability In order to fuHII 
their task. 
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SLUMS AND SQUAITER SEITLEMENT IN URBAN AREAS 

1.33 National Housing Policy envisages that keeping in view the 
policies of planned growth of urbanization, income support and 
poverty alleviation and together with steps to asssess the growth 
of slums in urban areas, the Central and State Government would 
take steps to: 

(a) avoid forcible relocation or dishousing of slum 
dwellers; 

(b) encourage in-site upgradation, slum renovation and 
progressive housing development with conferment 
of occupancy right wherever feasible and to 
undertake selective relocation with community 
involvement only for clearance of priority sites in 
public interests; 

1 .34 The Committee have noted that migration from rural areas 
to urban areas and from larger cities to smaller cities from within 
the State and from oher States is markedly increasing and resulting 
in more slums in rural and urban areas. Government's efforts in 
this context, namely formulation and implementation of special 
employment-intensive programmes for the people of rural areas 
e.g. IRDP, JRY, MNP etc., and the scheme for Integrated 
Development of small and medium Towns launched for absorbing 
surplus rural labour In citiesltowns and to provide necessary 
linkages between rural hinter lands and the urban areas, have 
failed to yield desired results. 

The Committee have been Informed that one of the reasons 
for the growth of slums is the fact at the time of migration of rural 
folk into the cities no official recognition is taken of this fact then 
and the problem tends to be avoided. The need of the hour is to 
take preventive steps by earmarking certain portionS of land for 
the slum dwellers in advance. 
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1.35 When asked whether the Ministry finds any need to change 
the basic strategy to curb the growth of slums in urban areas, it 
was stated by the Ministry that: 

"The Constitution of India gurantees the right to every 
citizen of India. to reside and settle in any part of the 
country. As such. no legislation can be formulated to 
deny this fundamental right to the people of India. Slums 
develop on account of migration of population from rural to 
urban areas. People move to urban areas in search of 
jobs and avail better facilities because some of them feel 
that job opportunities generated in the rural sector are not 
adequate tor their better living." 

1.36 The Committee need hardly emphasize that the growing 
number of slums have resulted In Innumerable sockHconomlc 
problems especlalty In those cities which are crucial to the 
national economy. It has given birth to the shOrtage of land, 
Infrastructure, basic services, Illegal encroachment of public 
and private land, law and order problem, environmental 
problem etc. Secondly, the COmmittee have also been 
Informed by the Ministry that In so far as Improvement of 
slums are concerned, the State Govemment have to take 
decisions. In this connection, It needs to be highlighted that 
the large lea. migration of rural folk to urban areas In search 
of jobs Is not only from within the State but also from outside 
the State and the Issue of Inter-State migration falll under the 
jurisdiction of Union Govemment as per list 81 of the VII 
schedule of the Constitution. 

Keeping In mind the national and Inter-State 
rapracul8lons, the problem of slums require a fresh look and 
• change In the basic strategy. The Commmee desire that all 
those cities which are of national Importance must be declared 
'National cities' whhaUt any further delay. Allocation of 
funds, especially, In case of 'National Cities' must be In 
accordance with geographical and demographic position of 
the city so as to enable them to cope with the resulting 
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problema. Furthermore, s.telllte Townships Should also be 
encouraged to accommodate the people coming from Nral 
areas to settle down In towns. The Committee would also like 
to be apprised of the steps taken by the Ministry In this 
regard. 

1.37 It haS been stated In the National Housing Policy that 
the Development of house sites and the upgraclatlon or rural 
housing will be linked to activities under the Integrated Rural 
Development programme, Jawahar Rozgar Yojana aoo other 
programmes, tor the creation of rural assets and employment. 
In this connection, the Committee would like to recommend 
the Ministry to Include housing construction for the poor as 
such, as one of the activities under the above mentioned 
programmes. It will help not only employment generation In 
rural areas, but also Improvement of housing situation and 
development or rural assets. The proposal In this regard 
must be Inttiated by the Ministry at the earliest. The Committee 
would also like to state that Housing programmes as has 
been envisaged should be Implemented with more vigorous 
efforts accompanied by the enhanced assistance on the basis 
of cost escalatIOn of the house building material as well as 
Increased labour cost. The allottees of the house-sites must 
be persuaded to build-up their houses according to their 
COOles with their own supervision and labour without engaging 
any contrctor. The Committee would also like to be apprised 
of the steps taken by the Ministry to make It a reality. 

INFRASTRUCTURE 

1.38 Rapidly growing urban centres pose a particular challenge 
for environmental health. The concentration of production and of 
population lowers unit costs for the supply of piped water and 
health services. for many forms of sanitation system, and for the 
collection and treatment of households and commercial wastes 
and recreation system. But in the absence of adequate Government 
attention and action to provide the infrastructure. basic services 
e.g. piped water supply. sanitation and centrol of pollution, a large 
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portion Of the urban dwellers and rural Inhabitants are ~ving in life 
threatening and health threatening houses and conditions. 

1.39 As per the NSS rounds data (1988-89). the percentage of 
pucca house in rural areas has increased just from 16.7% to 
27.1% and in urban areas from 57.6% to 71%. In rural areas, 'no 
latrine' households have marginally decreased from 91.4% to 
89.20/0. It has also been noticed that in 1985, only 28% of urban 
population had access to proper sanitation and 27% of the urban 
population did not have a source of safe water within reasonable 
distance. "is also understood that the majority of so called 
covered population is almost devoid of adequate quantity and 
proper quality of water, san~ation and heahh care services. In 
case of Delhi, the Ministry itself has admitted during the evidence 
that nearly 8000 houses are lying vacant due to the non-availability 
of water, electricity and sewerage system. It seems that to 
provide housing with basic services is not obligatory as is evidenced 
from the fact that 15000 houses built under the Rohini Scheme 
have not been allotted due to the non-availability of basic services 
and nearty 2897 houses buih under the Dwaraka Scheme are 
going to be allotted despite having non-availability of basic services 
like water supply, electricity and sanitation. The Committee feel 
that lack of proper planning tor house construction has resulted in 
blocking of millions of Rupees under various schemes without 
meeting the increasing demands and needs for housing in rural 
and urban areas. 

1 .40 Further-mre, the majority of residential buildings falls outside 
any health and safety regulations and their sitting and oonstruction 
were never subject to any building or planning codes. Most of the 
houses are built outside such regulations and seldm are the 
designs and materials subject to buildings and planning regulations. 
Very little consideration is being given to the climatic and 
geographical differences while buildings houses. For example, as 
regards the, massive earthcJJake in Maharashtra, according to 
geologists in London: 

"The quake proved especially damaging because it was 
geologically shallow allowing violence to reach the surface 
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swiftly withou1 a chance to dissipate in the earth's crustal 
rocks. The death toll was high also because the region 
is dominated by structures not designed to withstand 
seismic convulsions." 

1.41 When asked about the reasons for failure in contrOlling fire 
in Delhi despite having low-rise buildings in comparision to other 
cities like Bombay, it was stated by the reprsentative of the Delhi 
Fire authority: 

Uln the context of fire service and fire prevention, we must 
consider the climatic conditions of the area because as in 
case of Bombay, there is humidity and in Delhi, in summer 
the temperature shoots up to 40-45 degrees and we need 
only a spark to burn the whole thing." 

1.42 It has been observed by the Committee that the lack of 
proper planning and designing In India has resulted Into the 
construction of large number of houses having no or 
Inadequate basic services e.g. electrtclty, water supply 
sanitation and sewerage facility and recreation etc. As far as 
the services dealt In the Ministry of Urban Development like 
water supply, sanitation roads etc. are concerned, It Is normally 
the responsibility of the local authorities to coordinate and 
provide these functions, as per the Information of the Ministry. 
Unfonunately t local authorities have not been vested with 
adequate discretionary powers and sufficient Independent 
sources of revenue to fuHlI their tasks with a sense of public 
accountability. 

Since local Bodies/Municipalities are much more 
sensitive to lOCal needs, It Is not advisable to Ignore the 
potential role that the local authorities can play In this 
connection. The Committee would like to recommend that 
these local bodies should be provided with more discretionary 
powers and Independent & suffICient sources of revenue. 
The Committee would also like to be apprised of the steps 
taken In this regard along with kthe reasons. 
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1.43 The Committee hardly need emphasize that housing 
activity and related regulations for Its designing and 
constructions must be area-specific. Hence, the same must 
vary from area to area depending upon cost effectiveness, 
durabllhy, availability of suhable material and also capable of 
withstanding the extreme variation of heat and cold, and also 
the calamlties/casual"'es like cyclone, earthquake, fire etc. 
Recent examples of Uttarkashl, Maharashtra have made It 
crystal clear that very little consideration Is being given to the 
climatic variation while constructing houses. The Committee 
feel that mere post-monem arrangements as has been done 
by the Ministry In case of Maharashtra In the fonn of circulating 
Informatory pamphlets Indicating do's and don'ts to ensure 
construction of safer houses, among the Implementing 
agencies after the damage has already been done, would not 
serve the purpose. The Ministry must consider It as one of 
the thrust areas to be paid due, proper and timely attention. 
The Committee therefore, recommend that the need of the 
hour Is to evolve building construction and designing 
regulations strictly according to geo-cllmatlc variations. The 
Ministry must Issue necessary directions to the concerned 
authorities for the same at the earliest. Morever, It has also 
been observed by the Committee that multi-storeyed buildings 
are being constructed with little or Inadequate safety 
arrangements against fire casuahy. The Committee would 
like It to be made mandatory that the aspect of fire fighting 
equlpmentslarrangements must be taken Into account at the 
time of planning and designing. A necessary direction must 
be Issued by the Centre In this regard. The Committe would 
also like to recommend that the Centre must Issue clearcut 
and specific guidelines for those houses which have already 
been constructed but are without or Inadequate fire safety 
arrangements. 

Since It also Involves the question of Science and 
Technology In the housing sector In view of scarchy of 
building materials, high energy Intensity of construction 
activity and the kind of building material used for house 
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construction, Research and Development Institutions being 
funded by the Ministry, must also be directed to proceed on 
the a .... speclflc (g~llmatlc) approach, In 80 far as the 
Innovation of low cost building material and technology Is 
conemed. 

Since National Housing Policy is a document which is going 
to play a crucial role in determining the priorities. goals and 
strategies in so far as housing in India is concerned. the Committee 
would like it to be considered in the light of ObservationsJ 
Recommendations given by them. 
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